
eFIR No. 008150/2021
PS. Swaroop Nagar
26.06.2021

This is an application for release of vehicle bearing registration
No.DL-6S-AV-6113 on superdari moved on behalf of applicant. 

Pr: Ld. APP for State through VC.
Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state, that due to spreading of Corona virus (COVID-
19), special measures have been taken by the Government as well as Hon'ble
High Court of Delhi to prevent it and in lieu of the same, the hearing of the
matter is being conducted through Video Conferencing using CISCO WEBEX
Meeting App, in terms of directions issued in this regard.

All have joined through Video Conferencing now.
Arguments heard through VC.
Report called through whatsapp from the concerned IO on the phone of

the Naib Court on duty.
Report of IO perused.
The prosecution has no objection if the vehicle in question be released to

its applicant/Registered owner.
In these circumstances the aforesaid vehicle bearing registration No. DL-

6S-AV-6113 be released to the applicant  in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
       1. Vehicle in question be released to its applicant/ rightful owner/ registered
owner  only  subject  to  furnishing  of  security  bond/indemnity  bond  to  the
satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance,  engine  number,  chasis  number,  registered  owner  and  necessary
details of the vehicle;
3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/
any other suitable electronic mode with immediate effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   26.06.2021



FIR No. 332/2021
PS. NIA
26.06.2021

This is an application for release of vehicle bearing registration
No.DL-4C-AS-6671 on superdari moved on behalf of applicant. 

Pr: Ld. APP for State through VC.
Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state, that due to spreading of Corona virus (COVID-
19), special measures have been taken by the Government as well as Hon'ble
High Court of Delhi to prevent it and in lieu of the same, the hearing of the
matter is being conducted through Video Conferencing using CISCO WEBEX
Meeting App, in terms of directions issued in this regard.

All have joined through Video Conferencing now.
Arguments heard through VC.
Report called through whatsapp from the concerned IO on the phone of

the Naib Court on duty.
Report of IO perused.
The prosecution has no objection if the vehicle in question be released to

its applicant/Registered owner.
In these circumstances the aforesaid vehicle bearing registration No. DL-

4C-AS-6671 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
       1. Vehicle in question be released to its applicant/ rightful owner/ registered
owner  only  subject  to  furnishing  of  security  bond/indemnity  bond  to  the
satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance,  engine  number,  chasis  number,  registered  owner  and  necessary
details of the vehicle;
3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/
any other suitable electronic mode with immediate effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   26.06.2021



eFIR No. 015169/2021
PS. Jahangirpuri 
26.06.2021

This is an application for release of vehicle bearing registration
No.DL-6S-AQ-7104 on superdari moved on behalf of applicant. 

Pr: Ld. APP for State through VC.
Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state, that due to spreading of Corona virus (COVID-
19), special measures have been taken by the Government as well as Hon'ble
High Court of Delhi to prevent it and in lieu of the same, the hearing of the
matter is being conducted through Video Conferencing using CISCO WEBEX
Meeting App, in terms of directions issued in this regard.

All have joined through Video Conferencing now.
Arguments heard through VC.
Report called through whatsapp from the concerned IO on the phone of

the Naib Court on duty.
Report of IO perused.
The prosecution has no objection if the vehicle in question be released to

its applicant/Registered owner.
In these circumstances the aforesaid vehicle bearing registration No. DL-

6S-AQ-7104 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
       1. Vehicle in question be released to its applicant/ rightful owner/ registered
owner  only  subject  to  furnishing  of  security  bond/indemnity  bond  to  the
satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance,  engine  number,  chasis  number,  registered  owner  and  necessary
details of the vehicle;
3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/
any other suitable electronic mode with immediate effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   26.06.2021



FIR No. 560/2021
PS. Jahangirpuri
u/s 327/452/384/506/34 IPC 
State Vs Amar 
26.06.2021

This is the application for grant of interim bail for a period of 30
days u/s 437 CR.P.C moved on behalf of accused/applicant.  
Present: Ld. APP for State through VC. 

Ld. Counsel for the accused through VC.

It is imperative to state, that due to spreading of Corona virus (COVID- 19),

special measures have been taken by the Government as well as Hon'ble High Court

of Delhi to prevent it and in lieu of the same, the hearing of the matter is being

conducted  through  Video  Conferencing  using  CISCO WEBEX Meeting  App,  in

terms of directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Ld.  Counsel  for  the applicant/accused submitted  by virtue of the present

application, that the accused has been victimized in the present case and allegations

leveled against him are false and baseless. It is submitted by the Ld. Counsel for the

accused,  that  more  than  dozen  stitching  were  came  on  the  head  of  the

applicant/accused  due  to  major  head  injuries.  It  is  further  submitted  by  the  Ld.

Counsel for the accused, that accused has been admitted in Hospital of Mandoli Jail

since 08.06.2020 due to injuries in head region. 

It is further submitted by the Ld. Counsel, that the accused need to consult

the  doctor  further  for  his  subsequent  treatment  and  recovery  and  owing  to  this

reason, the present interim bail application has been preferred. 

Submission heard. Application perused. 

No medical documents has been filed on behalf of accused. Ld. Counsel for

the accused is hereby directed to file the medical documents.

At request of Ld. Counsel for the accused, put up for 28.06.2021.

Status  report  be  also  called  from the  Jail  Superintendent  regarding

treatment/medical documents, if any of the accused. 

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/

any other suitable electronic mode with immediate effect. 

(RICHA SHARMA)
   MM-07, NORTH, ROHINI COURT,

DELHI, 26.06.2021



eFIR No. 015169/2021
PS. Jahangir puri
26.06.2021

This is the application seeking his release on bail in FIR
No.291/2021, PS Model Town u/s 437 CR.P.C moved on behalf of
accused/applicant.  

Pr: Ld. APP for State through VC.
Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

It is submitted by the Ld. Counsel for the applicant, that he

wants  to  withdraw the present  application.  Accordingly,  request  is

made  for  withdrawal  for  the  present  application.  In  view  of  the

submission made by the Ld. Counsel for the applicant, the present

application stands disposed off as not pressed/ withdrawn. 

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   26.06.2021



FIR No. 192/2016
PS. Swaroop Nagar
u/s 420/468/471/34 IPC 
State Vs Sumit Jagga and Ravi @ Swarndeep.
26.06.2021

This  is  the  application  for  cancellation  of  NBW moved  on
behalf  of  accused  persons  namely  Sumit  Jagga  and  Ravi  @
Swarndeep. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the accused persons through VC.

It is imperative to state that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

An application for cancellation of NBWs has been moved on

behalf of the accused persons.  Heard.

In  view  of  the  above,  NBWs  issued  against  the  accused

persons stands stayed for 01.09.2021. 

Accused persons are warned and directed to remain careful in

future.

Application stands disposed off.

Now to come up on date already fixed i.e. 01.09.2021.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect.

(RICHA SHARMA)
        MM-07, NORTH, ROHINI COURT, 

DELHI, 26.06.2021



FIR No. 323/2021
PS. NIA
26.06.2021

This is an application for release of two mobile phones
(vivo and Redmi) and GPS Vehicle Tracker on superdari moved on
behalf of applicant Pushpendra Singh. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant through VC. 

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Report of IO perused.

As per reply of the IO, both the mobile phones were seized in

case FIR No. 324/2021, U/s 186/353/307 IPC. Further, GPS tractor

was not seized in the present case. Therefore, the present application

is not maintainable and same stands disposed off. 

The applicant is at liberty to move fresh application as per law.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect.  

(RICHA SHARMA)
       MM-07, NORTH, ROHINI COURT, 

DELHI, 26.06.2021



FIR No. 538/2021
PS. Jahangirpuri
U/s 356/302/201/34 IPC
26.06.2021

This  is  the  application  for  issuance  of  NBW  against  the
accused  namely  Suresh  Kumar  Rana  moved  on  behalf  of  IO
Inspector Rajeev Ranjan. 

Present: Ld. APP for State through VC. 
IO/Inspector Rajeev Ranjan through VC. 

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

Application perused. Submission heard. 

Be put up for 28.06.2021.

(RICHA SHARMA)
      MM-07, NORTH,  ROHINI  COURT,  

DELHI, 26.06.2021
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